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Heon'bic Mr. VK Majotrs, Vice Chatnnan {A)
Hon_" ble Mrs. Meera Chhubber, Member (3)

Nr KO Ances-Ul- flag,

Deputy Director General { Retired),
47, Second ross,

Vivekanand Nagar.
Banglore-360033.

(Bv Advocate Shn $.Y Khan j

VERSUS
1 Shrt Naveen Chawia
Secretary,
Muusiry of informabion ung Broudcasisng,
Govt. of India.
Shastri B hawan. New Dcein.
2. Shri K.S. Sarna.

Chief Executive Offieer.
Prasar Bharti, P11 Buiding,
Parhiament Streed,

New Delha-1100G1

{3y Advocate Shn SM.Anf)

Appiucant

_Respondenis



ORI RO AL
(Hon'ble Mr. V.K. Majotra, Vice Chairnian (A)
MA 163772008 and MA 16382005
The aforesamd MAs have been filed by ihe tespondents seeking
extension of ume for impilementation of orders daled 24 .8.2004 whcreby OA
was disposed of
2. Lewed counsel heard,

Leamed counsei of the respondents staled that respondents aave

‘s

caused deiayv for unpiementation of dircctions of Gis Court as Wi Pelibon
{Civad) was pending defore the Hon'bie Hign Court of Oeliu agamsi i
orders of the Tmbunal. Wril Pehitton { Civiid 1s staied 1o have been dismssed
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as withdrawn on 11.8.2005. Learned counsef o

-
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{ the tespondents pomted out
that respondents have released the pensionury benelits 1o the applican,
namely. grabwty, comumutation of pension cie. Now {aat the apphcant bas
retired on superannuation UPSC hay wo be consudted v the respondents
FERATGING GUANIUN 01 PUil=Dment i the disOnimay proccsdings aganst ihe

appiicant. Az such respondenis Would reguire time 1o dmnieinentanon oj tie
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direchions of this Courn.
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4. Leamed counsel of the appicat in OA staled that respondents have
not even granted mcrements o ihe appicant. Learmed counsel of the
respondents stated that respondents have passed tihe orders in regard to grant
of incremenieand ihese orders shail be provided to appitcant witlun a week's
time. Respondents nave also tendered uncondifional apoiogy ior ihe deiay in
mpicmenting the directions of ius Coust.

S. On heaning leamed cousiser of both sides and aize Reeping m view the
totaity of facts and cucumstances of the case. MA 10382005 and MA
163772665 are aliowed granting tme to respondents for a pentod of three
months to impiement the directions oi this Court in {wil. Respondents shail
also provide copy of orders regarding grant of merements o appitcant within
apenod of one week from the date of commumication of these orders.

6 In this light. MAs having been alicwed. OF i~ dropped and notice
1ssued fo the respondents are dischurged with iberty to applicant (o 1evive
the CUP, i necessary, al appropriale Lime.

Vbt aphe”

{ Mrs. Meera Chhibber ) { V.K.Mujotra)
Member (J) Vice Chairman (A)
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